
CENTRAL AOPIINISTM71VE TRIBUNAL 
CAL 	bENgH  

NO.O.A.511 0 1996 

Oae of Order ; 12.7.1996 

Present : Hcn'ble Pr.3setice *.K.Ch tterjee, Vice'Ch$irman. 

Kon'ble 1r.1'.S.Pjkherjee, Administrative ebez. 

b 	For the applicant $ 

For the reepondentes 

I'tANU3 KU MAF SRIVASTAUA 

Vs 

UN ION OF II 0 IA & ORS. 
(S.C.i ailway) 

Pr.P.Kumar, COUnsel. 

Pr.P.C.$aha, :ou  sel. 

p%.S. Pbk hurj ow A. ri. 

Through the Instant application, te applicant ha 

prayed for a direction to eet aside th, order of th9 

respondents dated 16.8.1995/21.8.1995 Innexure 'C' to 

the application). 

The applicant was served with a ch rge sb.et under 

DA proceedings on 16.8.1995/21.8.1995 Ide annexure 

to the application,, an conclusion of he said DA proceeuu,  

dinge, he was awarded the penalty fr,cwIy of r9ductlon in 

pay by an order dated 4.9,1995 (axue ' It to the appllca. 

tion). The applicant went In appeal aeInet the some and 

the appellate authority rejected the alpeal through the order 

dated 4.3.1996 (anraexu1,e 'K' to therap;lication). 

By way of penalty, the applicsnt'e acbjal pay haó been 

reduced to lowerInitial stage i.e. 	 In tie.cl 



fore period of three years with non aulative effóct 

In the scale of I.2000.3000/.., Throug the appellate order 

although the penalty Imposed upon the pplicant has bósn 

upheld but the period has been reduced from three yelre 

to two year.. Through the instant *pp icatjon, the applicant 

has challenged the order and has preyed for quashing of the 

same. 

44 	r.P.C.$aha has appeared' on behalf f the reepondànt5, 

However, the respondents have got no op ortunity to f lie 

the reply. 

5. After hearing the ld.coursel for the applicant and the 

for the respondents, we find hat the order, of the 

appellate authority dated 4.3.1996 (anne tare 'K' to the 

tnacaes,y 

ingredients have not been ?oliowed TW e 
&as pro crlbed under Rule 

22 of the Railway Servants (0 & A) Rules, 1968. 

Under the circumstances, we dispose o the application 

with the order that the appellate order d ted 4.3.1996 (anrjo,cure 

'K' to the application) Is herby set isid and we remand 

the case back to the appellate authorlty 14th a direction to 

decide the appeal afreshetrict]y In terme\of Rule 22 of, the 

Railway Sirvante (0& A) Rulee,'1968, with a period—ofthr ee 

months from the dat, of comunic.tjon of this order, 

Thore will be no order as to costs. 

9. 5. PLlkherjea) 
Administrative I9ether 


